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-C. A. Tf Bench, JAI:PUR 

Mr.1 Jas Raj 
.Mr ~· Manish Bhandari 

I 

o'rders 

Counsel for the petitioner. 
: ceunsel for the respondents. 

Mr. Jas Raj, the learned counsel for the 

petitioner./appl:kant has produced a -co)y cof the telegram 

dated 22.3. 93 'for the perusal of the Bench and submitted ., 

th~t after the submission o~ the contempt Petition, the' 
' 

erders have been issued. For the time being, the notice 

may be dischargedand the petitioner will be at liberty 

te: move a fresh peti:tion if further non-c!Qmpliance is 

ma,de by putting hind~in t:he matter ef implementatien 

e~·the ·erder already passed. 

C.P. '-stands disp<Dsed <Df accerding, \•Jith no 

eiders as t® cGsts. 
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